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BIHAR INFRASTRUCTURE ,
» " ENABLING (AMENDMENT) BILL, 2006
voow | o , '
e JAch

L3

TO AMEND THE BIHAR INFRASTRUCTURE ) Dw;mmﬁiw
ENABLING Act, 2008 PR
Bz it enacted by the Legislattire of the State of Bihar
in the Fifty seventh year of the Republic«df Mmdia as
{OHQ‘VS L e .- 3 ?u’iﬂ'i.'i_ .. '_‘ B

R RN

' 1.'Sﬁort title, exient amd commence;ﬁm%.——-{l) This

Act may be called the Bihar Infrastructure,

" (9) Tt shall extend to thé whole of the State of Bibar.
. () It shall be deemed fo have ¢pme into force with
. immediate effect; ) ' ,

9. Amendment in ‘he Sertion-2 of the Bihar Act 8,
2008 —After Section-2(a of the Act, The following (al),

(a2) and (a3) will be added: — "
(a'f) “‘Act’ means the Bihar Tufrastiucture Deve-
lopment Enabling Act. 20908.
(22) ““Chapfer’” means ~havter of the Bihar Infras-
tructure Developmert Tnabling Act, 2006.

{aB) “‘Section’> means séetion of Fhe said Act.

3. Amendment in the ile of the Bikar Act 8
9006.—The word ‘‘Unabli~ »» ysed in the bracket of the
title of the Ac* and the words used in Third line “‘gnpcial
project risks’’ shall be hstimted bv the word “Enabling”’
and the words ¢‘Generic projent risks” respectivelv.

DEVELOPMENT

Development
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4. Amendment in the Section-1 of - the Bikar—Ael 3,

' 9008.—In the section-1 of the Act the word ‘‘enabling’ |

will be inserted after the words “infrastructure develop-

ment”. —

B. Amendment in the title of chapler I of the Acg 8, |
9006.—The last words used in the title of .th(?,cha,pter' i1 |
“Oopstitution of Infrastructure - Authority” will be

deleted.

-8, Amendment in the Section-19 of 'tlg.e Bz'i_mr.fi ct 8.
2006.—After the subtitle “II1 compet'l*tlve Blddmg-”_ of
section-19 of the Act and before section-20, the following
clauses (; to,(viz) will be added: — :
(i) Competitive Bidding will be adopted in all pro

.. jects initiated by the Government Agency or .
the Local Authority. The notice mviliig
" participation will be adequately publicized !
by the Government Agency — Of the local |
_ . Authority as may be prescribed. .
(i]) The bid process will be = designed to assist and |
" ascertain technpical, financial,  managerial |
and commercial capabilities of the Developer.
(43i) In case of a two level process being -adopted for
' a Mega Infrastructure project, the Govern-
ment Agency or the Local Authority — wa;
" Tequire, all Biddeis to obtain from  thelr
“prospective Lenders financial terms, expecia-
. tions regarding state support,. comments on |
< £ %P the concession Agreement and other project
... documents (here in after called “Deviations™). |
v ,‘? (20 ‘Any Deviations proposed shall- be enclosed. - in
-7 77 7 " 2 separate envelope and shall not be a part 0
7 the financial =or the commarcial -offer -with
.. regard . to a. project. -. The procedure
" fer determining the common set of

. 2
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e NS ST ), 1y St g
— Ll
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Deviatio : NG
L AEVAaLIoUs and ihe eitegt to -
common se. or CL o, ve givento such

Deviatio G5 4
be prescribed, o BS. shall.be: 9s:may
® R % I

- U o 1 TSR
© opened and‘evaliated st a
m 1n a free and fair -masiger

\w) Ail proposais shau b
common placfor

we) It V\folﬁl be open tor e Goverpiieg Ageu -
he Local - Authority to adopt“one " ar
stage process depending upon vAS Eoiioidy 1y
of the project, . Compiexity

(wit) The Government A 1A
. : ] gency or tha Lo
will periodically inf}orm- e
Development Authority
projects undertaken thr
bid process.

' thority
“the infrastructure

of the progress of;all
ough all the stages or

7. dAmendmitnt ¢ ; Filie Bi :'-
S006 %,mi{” 0 Zh_e Section 2.6 of the Bihar Act it |
-he words used in the section 26 of the Act “will

negotiate” will be replaced by “will not negotiate”

8. Sukstituiion of section 40 of the Bihar Act 8. 9005,
Any pi.” weeding hefore Reconciliation Board shai; P
gce;mc_d t- “e a Judicial Proceeding under section 193 ase.
228 g‘f the z«dian Penal Code (XLV of the Act 1860) and
Hg; rl:..c::ogcn “_>'thqn Bloard shall be deemed to be a Civi]
Court under sectio 5 imi

Precodunder sec 1on 195 and Chapter X1V of the Crimiial

- L zimendm.eﬂt in_ﬂze Section 52 of the Bihar Act 8.
0 6.--In the sub-section (7} of the section 52 the word
for ng be replaced by the werd “cm” sub-section (2) of

the Section 52 will be replaced by the following: —

X
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“(2) -The Infrastructure Deveiopment Authority shall
 giva an opportunity of not less than fifteen days from the
date of receipt ot notice to the Developer to show cause in®
writing why such Polluter Charges should-not be levied
~ gn the Dewcloper, before passing the order under this

R

10. Amendment in the Sectian 54 of the Bihar Ac:

&;- w_-_h t.ht, last of the S&Ctiﬂp}ﬁ‘l of the Act, the word

. ~“respotisibility” will be replaced by the word “responsi-
ble®, SRR ' |

1. Amendment in the Section- 60 of the Act 8,
2006.- - The words “Sulabh Board” used in the Section 60
-of the Aet will be replaced by the .words “conciliation

12. Amendment in the Section 68 of the Bihar Act 8.
2006.— The words “Sulabh Board” used in the section 63
%l;fhg Acy, will be replaced by the words “coneiliation
Board . : '
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